
83        Critter. Answers [ RAJYA SABHA] to Questions 84 
THE MINISTER OF STATE IN THE 

MINISTRY OF SCIENCE AND 
TECHNOLOGY (PROF. M. G. K. MENON): 
(a) No art objects have been found 
missing/stolen from the National Museum, 
Delhi during 1987, 1988 and 1989. 

(b)  and  (c)  Does not arise. 

(d) Yes, Sir. Security devices have been 
installed in all the Galleries housing art 
objects besides security of armed Guards 
round the Clock. 

(e) Yes, Sir. 

Denotification of Reserved Forest    in 
Orissa 

72. SHRI KRISHNA KUMAR BIRLA: 
Will the PRIME MINISTER be pleas«d to 
state: 

(a) whether it is a fact that the Orissa 
Government have denotified a reserved forest 
in the entire Konark west block and the wild 
life sanctuary t0 favour certain hoteliers to set-
Op five star hotels in violation of the 
Conservation of Forest Act, 1980 and the 
Wild Life Protection Act of 197a and without 
taking prior approval of the  Central  
Government; 

(b) if so, what are the details thereof 
stating the total area of the reserved forest 
denotified by the Orissa Government and the 
likely impact on the wildlife as a consequence 
of withdrawal of the sanctuary status of the 
area  involved;   and 

(c) what is Government's reaction 
regarding environmental degradation in 
violation of the Act? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRIMATI 
MANEKA GANDHI): (a) to (c) The details 
are being collected from the State 
Government and will be laid on the Table 0i 
the House. 

j Import of Sugar through a NRI 
Company 

73. SHRI KRISHNA KUMAR BIR- 
I     LA;  Will the Minister of FOOD AND 

CIVIL SUPPLIES be pleased to state: 

(a) whether it is a fact that Gov- 
I     ernment propose to import sugar; 

(b) if so, what is the quantity, with value 
of sugar proposed to be imported and the 
manner in which sugar imports have been 
contracted; 

(c) whether imports of sugar have been 
arranged/are being arranged through a NRI 
owned company which is unknown in the 
sugar trade; and 

(d) if so, what is the total quantity with 
value of sugar proposed to be imported 
through the said NRI company and what are 
the reasons therefor? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) to (d) Import of sugar, if any, is decided 
taking into account the carry over stock, 
production during the season and the demand 
for internal consumption. The Government 
has recently imported 2.42 lakh tonnes of 
sugar during 1989, at CIF value of US $ 12/57 
crores. To bridge the gap in availability and 
demand for internal consumption, above 
imports of sugar were arranged by floating 
tenders. All the six parties with whom above 
quantity of 2.42 lakh tonnes of sugar was 
imported, are registered with State Trading 
Corporation of India as suppliers of sugar. 
Reduction and By-Passing of the Re-

commendations of the    U.P.S.C. 
74. SHRI KRISHNA KUMAR BIRLA: 

Will the PRIME MINISTER be pleased to 
state: 

(a) what were the objectives in the 
setting up of the Union Public Service 
Commission in the Country; 

(b) whether, of late, the cases of 
reiection/by-passing of the recommendations 
made by the U.P.S.C. have been on the 
increase; 
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(c) whether recruitment to certain 
categories of posts has been withdrawn from 
the jurisdiction of the U.P.S.C.; 

(d) if so. what is the percentage of rise in 
the rejection/by-passing of the 
recommendations/selections made by the 
U.P.S.C. during the last three years, year-
wise, till date, stating the reasons therefor; 

(e) what are the reasons for withdrawing 
recruitment of certain posts from the 
Commission's jurisdiction; and 

(f) whether in the prevailing cir-
cumstances, the objectives in the set- 

    ting up of the Commision are     being j    
fulfilled? 

THE PRIME MINISTER AND THE 
MINISTER FOR PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
VISHWANATH PRATAP SINGH): (a) The 
objectives in the setting up of the Union 
Public Service Commission are to carry out 
the function assigned to that body in Article 
320 of the Constitution. 

(b) and (d) The number of cases in which 
the recommendations of   the 

j U.P.S.C. were not accepted by the Government  
during    the  last    three 

I years alongwith the total number of 
recommendations   made   by   U.P.S.C. 

I     are given below: — 
 

Year The number of 
recommendations 
made by U.P-S.C. 

Number cf cases of 
non-acceptance 

1985-86   .... 
1 986-87     .... 

18543 
17533 

  15 

30 
22 

Most of the cases of non-acceptance related 
to appointment by promotion and deputation. 
The Government was const-rained to disagree 
in these cases, mainly, due to its concern for 
stricter selection for apointmcnt to senior 
level posts. 

(c) and (e) Proviso to Article 320(3) of the 
Constitution empowers the President to 
exempt specific categories of posts from the 
purview of the U.P.S.C. The posts exempted 
from the purview of the U.P.S.C. under this 
proviso during 1987/88 include some 
categories of scientific posts  in  scientific    
departments .posts 

of Advisers and equivalent posts in the 
Planning Commission, and a few posts in the 
Department of Arts (for a limited period of 
five years). The exemptions were allowed on 
the merits of individual cases keeping in view 
mainly the need to expedite recruitment to 
posts related to result-oriented and time-
bound programmes of work, including 
scientific research, and the specialised 
qualifications prescribed for the posts. 

(f) Yes, Sir. 


